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(An Intitute of National Importance under MoE, Govt.of India)
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ITT/R/TFENT-2024 dated 14.08.2024
Indian Institute of Information Technology Tiruchirappalli intends to hold
Walk-in interview to select candidates for the following posts purely on temporary
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Thanjai woman
gang-raped,
four detained

EXPRESS NEWS SERVICE
@ Thanjavur

THE Orathanadu all-women
police on Tuesday detained
four people, including a minor,
for allegedly gang-raping a 22-
year-old woman the previous
day.

According to sources, the vic-
tim from a village falling under
Pappanadu police limits and
who had been working in Chen-
nai returned to her native re-
cently. On Monday S Kavidasan
(25) from another village and
an acquaintance of the woman
called her over to a thatched
shed to discuss something.
When she entered the shed,
Kavidasan and three others --C
Diwakar (27), M Praveen (20)
and a 17-year-old -- who were al-
ready there -- sexually assault-
ed her, sources said.

Based on her complaint, the
police registered a case under
Sections 70 (gang rape), 118(1)
(grievous hurt) and 351(3)
(criminal intimidation) of the
BNS and detained the four. The
woman has been admitted to
the Government Thanjavur
Medical College Hospital.

Chola-era inscriptions identified in Nagapattinam temple

EXPRESS NEWS SERVICE
@Thanjavur

A HISTORY researcher-led
team from Thanjavur has iden-
tified “Chola era” inscriptions
“dating back to 11CE” at a Shi-
vatemple in Keezhaiyur of Na-
gapattinam district.

Mani Maran, a Tamil pundit
at Saraswathi Mahal Library
and a history researcher, told
TNIE that he was approached
by afew residents of Keezhaiy-
ur seeking the history of a Shi-
va temple in their village.

Following this Maran along
with G Thillai Govindarajan, a
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NTK MEMBERS
BOOKED

The Tiruchy city police on Tuesday arrested two NTK
functionaries for allegedly threatening SP V Varun Kumar on
social media. The accused were identified as P Thirupathi (33) of
Madurai and K Kannan (48) of Virudhunagar district

‘Underpass near NH intersection GI tag for Thanjavur cut
only solution to our traffic woes’

P THIRUSELVAM @ Tiruchy

ALARMED by the accidents
taking place “every day” at the
intersection on the Tiruchy-
Chennai national highway at
Sanjeevi Nagar despite a traffic
signal installed at the spot, ve-
hicle users and locals reiterate
the “immediate” need for a ve-
hicular underpass on the
stretch. Mentioning several
protests having been staged
over the demand, they stress
that the construction of the un-
derpass at an elevated portion
of the highway a few hundred
metres away from the accident
hotspot is the lone solution.

Hundreds of residents from
localities like ARK Nagar, Pa-
nayakurichy, Sarkarpalayam
and Mullukurichi heading to
the city for work and other rea-
sons cross the national high-
way at the intersection in San-
jeevi Nagar. They also return
home through the same
intersection.

Considering the vehicular
flow on the highway adding to
the traffic pile-up at the inter-
section, vehicle users have been
demanding an underpass on
the stretch for the past several
years.

government school headmas-
ter, and G Jayalakshmi, a
schoolteacher, visited the tem-
ple. The temple, known as Sem-
malai Nathar temple, was a
place of importance during the
Chola period, said Maran. The
temple was renovated by
Thanjavur Nayak rulers and
later by Maratha rulers, he
added.

Mentioning the presence of
inscriptions on the hall's walls
in front of the sanctum, as well
as inside it and on its outer
wall, Maran further said the
oldest one was inscribed dur-
ing the reign of Rajendra Cho-

Motorists ignoring the traffic signal at Sanjeevi Nagar intersection | mk aswok kumar

Heeding to their demand, the
police designated the Sanjeev
Nagar intersection a hotspot
and installed an automated
traffic signal at the spot in May
2023. Despite this, the stretch
witnessed at least three fatal ac-
cidents between 2023 and 2024,
locals said. Whilelocals claimed
a protest by the kin of a youth
from Sarkarpalayam, who was
killed in an accident in Janu-
ary 2024, led to the authorities
assuring of the construction of
an underpass in the stretch,
they said no visible action has
been taken yet.

S Muruganandham of
Sarkarpalayam said, “Officials
assure of action on the issue

la I (1014-1044CE). It was on a
pillar located in the hall in front
of the sanctum. The outer wall
has inscriptions of Kulotunga
Cholal(1070-1122CE), Raja Raja
1I (1150- 1173CE) and Parakra-
ma Pandyan II (1212-1215CE).
The inscriptions touch upon
the citizenship rights of Brah-
mins and Vellalas and land
transaction agreements, he
added. The names of water-
bodies and the coins in circula-
tion, among others, are also in
the inscriptions, Maran said,
adding that efforts are on to
take their estampages for fur-
ther research.

whenever we meet them or
stage protests. No progress is,
however, made on the matter.
While there is a traffic signal,
all vehicles pass by without
stopping. As aresult, minor ac-
cidents occur every day. The
‘underpass must be constructed
without further delay.”

J Udhayanan of ARK Nagar,
who said he submitted a peti-
tion on the matter with the
chief minister’s special cell in
2022, added, “Commuters from
six directions use the intersec-
tion.” When contacted, a NHAT
official in Tiruchy told TNIE,
“The stretch is uneven. We will
study whether the underpass
can be constructed there.”

Aninscription at the Shiva temple in Keezhaiyur of

Nagapattinam district | express

glass work, seevali sought

EXPRESS NEWS SERVICE
@ Thanjavur

THE Tamil Nadu Handicrafts
Development Corporation Lim-
ited (Poompuhar) along with
the Thanjavur Handicrafts
Workers Cottage Industrial Co-
operative Society Limited re-
cently filed applications for ob-
taining Geographical
Indication (GI) tag for
Thanjavur cut glass work
(Thanjavur kannadi kalai-
porul) and the Tiruva-
vaduthurai seevali used in
nagaswaram.

Disclosing this, P Sanjai Gan-
dhi, the intellectual property
attorney who facilitated the
process of filing the applica-
tions with the Geographical In-
dications Registry (GIR), ex-
plained that the Thanjavur
kannadi kalaiporul is a special
art form of Thanjavur taluk in
Thanjavur district. It uses
mainly glass mirrors, and gold-
en and silver glitter paper to
decorate various articles. The
base for the articles may be
‘wood or metal.

A coloured foil is made by
mixing dye and other materi-
als, and is put under the glass
and heated. The colour sticks to
the glass in the process. The

Thanjavur kannadi kalaiporul for which
Gl tag has been sought | exeress

coloured glass is then cut to the
required measurements and
shapes, Gandhi said.

Mentioning the Thanjavur
kannadi kalaiporul as original-
ly used in decoration of tem-
ples, ‘durbar’ and the ‘pooja
mandapam’ of palaces, Gandhi
added that the modern version
came in use during the Mar-
atha reign of King Serfoji I,
who ruled Thanjavur from 1787
CE to 1832 CE.

On the Tiruvavaduthurai
seevali, Gandhi pointed out
that seevali is a type of double
reed used to produce sound in
wind instrument nagaswaram.
Seevali is made of areed found
in Thanjavur district, he said.

Two killed, 2
injured in
bike collision

EXPRESS NEWS SERVICE
@ Thanjavur

TWO persons were killed while
two others sustained injuries
after two bikes collided head-on
near Pappanadu in Thanjavur
district in the night hours of
Sunday.

According to sources, M Vi-
mal (35) of Kannukudi East
was returning to his village
from Pappanadu on Sunday
night.

While riding his bike on the
Pappanadu-Madukkur road
near the direct paddy purchase
centre (DPC) in his village, a
bike coming from the opposite
direction with three persons
hit Vimal’s bike.

In this, Vimal and P Mani-
barathi (22) of Andami riding
the other bike died on the spot,
sources said.

The other two riding pillion,
DDeepak (16)and SMuhendiran
(21) of Karuppur, were griev-
ously injured and admitted to a
private hospital in Thanjavur
and the government hospital in
Pattukkottai respectively,
sources added.

The Pappanadu police have
registered a case.

|_express rean [

Ensure GM seeds not part of 109 released varieties: Ryots to Centre

TIRUCHY: While welcoming the release of 109 climate-resilient seed varieties
of agricultural and horticultural crops, aimed at enhancing farm productivity

" and farmers’ income, the Bharatiya Kisan Sangh has sought clarification from
the Union government on whether the varieties contain genetically modified
seeds or not. “We request the government to ensure that genetically modified
seeds are not part of the new varieties,” N Veerasekaran,

state spokesperson of the BKS said.
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TENDER NOTICE

Tor submitting Online Application:

(2) 78103

m E-tenders are invited for the supply of following items.
(1) Purchase of Fully Built Aerial Lift of 145 Mtr. and
Comprehensive Maintenance,

Re - d e-tenders

Y INDIAN INSTITUTE OF INFORMATION TECHNOLOGY TIRUCHIRAPPALLI

(An Institute of National Importance under MoE, Govt. of India)
TIRUCHIRAPPALLI - 620 012.

WALK-IN INTERVIEW
Advertisement No.: IIITI/R/TF&NT-2024 dated 14.08.2024
Imimn Insmum of Information Technology Tiruchirappalli intends to hold
to candidates for the followin; p temporary

has\s
Adhoc Faculty in CSE and Mathematics
. Assistant Librarian
Sports Officer
. Training and Placement Assistant
Technical Assistant (ECE & CSE)
Accounts Assistant
Caretaker for Boys and Girls Hostels
Electrician
. Plumber

10. Network Administrator
SI.No.Tis Institute Contract and SI.Nos.2 to 10 are through Outsourcing Agency.

OCONONBWN =

ate :
INITT (Sethurapatti, Tiruchirappalli — 620 012) on 18.08.2024 from10.00 AM.
\nterq§_ted el_lg\me candidates are requested to check the Institute website
wwwjiitt.ac.in for further details. Registrar (ilc)

AMIL NADU POLLUTION CONTROL BOARDESS
PUBLIC NOTICE
Tamil Nadu Pollution Conirol Board under
Meendum Manjappai campaign hosting a Bag-athon
challenge for finding the creative ideas and
developing cost-effective cloth bags that appealtoa
wide range of people to eradicate the use of single
usecarry bags.

Registration opens on 16.08.2024, accessible via Google
form link. https:/fforms.gle/F 1twzrunR9on9288 or QR code

=

Chairperson, Tamil Nadu Pollution Control Board,
DIPRY 846 [DIS/2024 Chennai-32

L QUPPIRTUNITIES

I General ——

CENTRE FOR INNER PEACE AND DEADDICTION
KVM TRUST ROAD, CHERTHALA, KERALA

PSYCHIATRIST usss, uo: p,,,,

Should be able to understand and speak Malayalam

CLINICAL PSYCHOLOGIST
M. Phil Clinical Psychology, Ph.D will be an
added advantage

ENGLISH TEACHER (ma, 8.£6)

Send your resume to: kvmtrustchla@gmail.com

ovenment of \mﬂa
epartment o
ISRO quu!slon Complex (PR 0)
ir
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Spac oS
sctrcal, Mechanical & A works)' (No
cost: TA916.00 Lakhs) the S pesa o sreniad wpto

at Kanyakumarl, Tamil Nadu (Civi, PH, Eie
S7IMWICHP-01i2024-25 dated. 11.07.2024) (Estimat
23.08.2024,23:30
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CHENNAI METRO RAIL LIMITED
(A Joint Vanturs of Gowt. of India & Govt. of Tamil Nadu)

METROS. ANNA BALAI NANDANAM, CHENNA) - lﬂlﬂl.
Tender Notice

[
| August 20,2024

Note; For more details, log an to
website https://mahatenders.gov.in

PROIAAM(M)/51/2024

GENERAL MANAGER

1 Imarant K g

FORM B
PUBLIC ANNOUNCEMENT

gulation 12 of the Insolvency and Bankruptcg Board of India |
(Liquidation Process) Regula 016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/s. CETHAR CONSTRUCTIONS LIMITED
o PARTICULARS DETAILS
1. | Name of corporate debtor CETHAR GONSTRUCTIONS LIMITED

2. | Date of incorporation of corporate debtor | 08.05.2008

NIT No. CMRL/PHASE-1I/O&M /000/2024
-procurement
International Competitive bidding
Tender No: CMRL/PHASE-II/0&M/000/ 2024
CMRL invites digitally signed open e-tender through e-procurement portal from

3. | Authority under which corporate deblor is
Incorporated / registered

4, | Corporate Identity No. / Limited Liability
Identification No. of corporate debior

REGISTRAR OF COMPANIES, CHENNAI

U45203TN2008PLCOB7668

reputed, experienced, financially sound, ehigible applicants, who fulfil th
criteria as mentioned in the tender document through International Competitive
Bidding (ICB) under “Single Stage Three Envelope” Bidding system for the Dperations
and Maintenance Services of Chennai Metra Rail Phase I as datailed below:
Selection of the "Operation and Maintenance (0&M) Contractor far Chennai Metro
Rail Phase |l -Corridor-3 (Madhavaram Milk Colony to Siruseri SIPCOT-Il Metro),
Corridor- 4 (Lighthouse to Poonamalles Bypass) and Corridor-5 (Madhavaram
Milk Colony to Sholi including e Depots at 1
Paonamallee & Semmancheri”.

For further details, Please refer websites
1) www.chennaimetrorail org for NIT

ttps://eprocure.govin/eprocure/al

for tender documents.
Addl. General Manager

DIPFR2995 Tender/2024 (Mechanical Systems & GC Services)

KARNATAKA INDUSTRIAL AREAS DEVELOPMENT BOARD

(A Government of Karnataka Undertaking)
# 49, East Wing, 4th & 5th Floor, Khanija Bhavan,

5. | Address of the registered office and
principal office (if any) of corporate debtor

A, LAWSONS ROAD, GVR COMPLEX,
3RO FLOOR, CANTONMENT,
TIRUCHIRAPPALLI, Tamil Nadu - 620 001

6. |Date of closure of Insolvency 08.08.2024
Resolution Process
7. | Liuidation commencement date of 09.08.2024

corporate debtor

8. | Name and registration number of the
insolvency professional acting as

Mr. MATHUR SABHAPATHY
VISWANATHAN and REG. No.

liquidator 1BBI/IPA-001/IP-PO0674/2017-2018/11148
9. | Address and e-mall of the liquidator, as | Plot no, 22, Valialar street, Nilamangal
registered with the Board Nagar, Adambakkam, Chennal

Tamil Nadu - 600 068
Mail: msv@8200@gmail.com

Race Course Road, Bengaluru — 560 001. Phone No. 080-
waebsite : www.kiadb.in, email: cdoce1@kiadb.in

10, | Address and e-mail to be used for Oid No.56, New No.1 Ground Fioor,

No.IADB/ENGG/PMC/EPTND-EP-07/392/2024-25  Date: 13.08.2024

SHORT TERM NOTICE INVITING TENDER FOR

PROVIDING PROJECT MANAGEMENT CONSULTANCY SERVICES
(Through GOK Karnataka Public Procurement Portal Only)

KIADB is inviting tender under Quality Based Consultancy System (QCBS)
as per the Karnataka Transparency in Public Procurement Act 1999 and Rules
2000 through electronic procurement from eligible Consulting Firms under two
cover system for the following works:

Name of the Work : (1) Project Management Consultancy Services far the
work of Formation of Industrial Layout at Bavanahalli Block of Bavanahalli
Industrial Area, Malur Taluk, Kolar District. (2) Project Management
Consultancy Services for the work of Formation of Industrial Layout at
Jakkasandra Block of Bavanahalli Industrial Area, Malur Taluk, Kolar District.
The lastdate and time of receipt of tenderis : 23.08.2024 upto 16.30 hrs.
Applicants May Download Bidding Documents from the E-Procurement Portal
https:i/kppp.karnataka.gow.in. "

S
Chief Engineer-1, KIADB B

fence with the liquidatar 1st Lane, DrRanga Road, Alwarpet,
Chennal 600018

Mail: liqui @gmail.com
11, | Last date for 08.09.2024

Notice is hereby given that the National Company Law Tribunal, Division Bench Il, Chennai
has ordered the commencement of liquidation of the M/s. CETHAR CONSTRUCTION
LIMITED on 09.08.2024

The stakeholders of M/s. CETHAR CONSTRUCTION LIMITED are hereby called upon to
submit their claims with proof on or before 08.09.2024, to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means

Submission of false or misleading proof of claims shall attract penatties.

Name and Signature of Liquidator : MATHUR SABHAPATHY VISWANATHAN

Date and Place : 14 August, 2024, Chennal

ion of claims

DIPRICP/1453Zen/2024-25

epaper.newindianexpress.ccm.
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CAN FIN HOMES LTD

Tambaram Branch
Door No.52, Gandhi Road "Rajkamal Complex",
Near Dominos Piza, West Tambaram, Chennai
044 - 22260600 / 640 Mob : 76250 79137
E-mail : tambaram@canfinhomes.com_CIN NO.L85110KA1987PLC008699

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
Appendix - IV - A (See Proviso to Rule 9 (1))

E-Auction Sale Notice for Sale of Immovable Assets under me
Securitisation and Reconstruction of Financial Assets

TAMILNADU TELECOMMUNICATIONS LIMITED
(h oo o T vl s e & DGO Govol ainad i)
o, 16, 15{Floor, Aaiz Mulk 3 Sireet,Thousand Lights. Chenna - 600 006
G- L2201 THIGOBPLEDLET 5, T 0k SELSBERE, ol ebnseradeomm vt st

=5

L

(- 31:¥ 11} SHRIRAM HOUSING FINANCE LIMITED
HOUSING FINANCE | Registered Office: Office No. 123, Angappa Naicken Street, Chennai — 600 001.

Head Office: Level 3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla

Socuriy interost Act, 2002 road wilh provise 1o Fule § (1) of the Securlty
Interest (Enforcement) Rules, 2002.

NOTICE is hereby given to the public in general and in particular to the
Borrower (s) and Guarantor (s) that the below described immovable
property mortgagedicharged to the Secured Creditor, the physical
possession of which has been taken by the Authorized Officer of Can Fin
Homes Ltd., Tambaram Branch, will be sold by Auction on “As is where is”,
“As is what is”, and “Whatever there is” on 02.09,2024, for recovery of
Rs. 77,74,514/- (Rupees Seventy Seven Lakhs Seventy Four Thousand
Five Hundred and Fourteen Only) due to Can Fin Homes Lid. fom 1)
Mrs.RaniT Wio. MEA ), 2) Mr.A.

}, 3) Mr.| 0.
e Chanaraba (Co-Borrower) and 4) Mr.M. Aga(hlya' Sie;
Mr. Arunachalam (Guarantor) as on 13.08.2024, together with further
45,00

RESULTS FOR AND JUNE 2024 DEMAND NOTICE i
varteronded | Quarierondeod | Quarterondod | Yoar sn06d Complex, Bandra (East), Mumbai 400 051. Website: www.shriramhousing.in
Particulars 30.062024 | 30062028 | 31.03.204 | 31.03.2024 Whereas th i had availed the fi SHRIRAM
o o O ""‘5‘;‘;“ "“;;;“" “‘;‘;‘:‘ ‘g"s':;; HOUSING FINANCE LTD. We state that despite having aveied the financial assistance, the borrowers/guarantors have
et Profi/ (Loss) for he period (oefore Tax. Exceptional andjor @23800) | (10243 | (22346 | (1461880 || [ Commited of nterest amounts s per due dates. The account has been classiied
) as Non Performing Asset in accordance with the directives/guidelines issued by Reserve Bank of India, consequent to the
et Proft (Loss) for the period before tax (fter Exceptional and/or (23800 | (310243 | (522346) | (1451880 Authorized Officer of SHRIRAM HOUSING FINANCE LTD. under Securitization and Reconstruction of Financial Assets and
p .
et Prof/ (Loss) for T period atr ax after @380 | @028 | (Gezade) | (1461880 Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(2) read with Rule 3 of
) ' . " .
o o o | e w0 E05T8 e Seclfmy Interest (Enforcement) Rules, 20q2 issued Demand Nouces on respective dates mentioned herein below under
e period after tax and Other fter Tax) Section 13(2) of SARFAESI Act, 2002 calling upon the following borrowers /guarantors /mortgagors to repay the amount
quity Share Capital 4567620 | 4567620 | 4567620 | 4567, mennoned in the notices together with lurmef interest at the comrac!ual rate on the amount mentioned in the notices and
eserves (excluding Revaluation Reserve) (21247,826) | (19.74.357) | (20.924,027) | (20,924,027 " it " i
armings Per Share (of Rs.10 each) (for continuing and discortinued  GOs! paymel iptof notices.
operations) in Rupees 10 the i last| d and as such they are hereby informed by
[gasic ©71] [0) (i14) @20) boutthe same.
2Diied 0.71) (0.68] (1.14) 3.20)

los: 1) T oG A5 ot e vt sndaone rancl ks o e coespondig crer 210 e s rced 0062021 e b pepred
e Wi e AR esemerphcls 30 doun 1 A3 i Pl egortng tsotbe s e seton 1930 Compatis 2013

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to

interestand other 0,000/-
(Rupees Forty Five Lakhs Only) and The Eamest Money Deposit will be
Rs.4,50,000/- (Rupees Four Lakhs Fifty Thousand Only).
SCHEDULE OF THE MORTGAGED PROPERTY
A Duplex Flat, Measuring 2114 Sq.ft., Plinth Area in First Floor and
Second Floor, bearing Flat N 4 (inclusive of Common Area and allotted
ividual one bore-well and overhead tank of
Flats" with an UDS of 1101 Saft., out of 4090
Sa.ft., Situated in Plot No.4A, Samundeeswari Nagar, Comprised in Old
Survey No.24/3, Patta No.997, as per Patta New Survey No.24/17,
Situated in Old Village Nos.128, 99, 87, New Village No.1, Anakaputhur
Village, in Pallavaram Taluk (Formerly Alandur Taluk), Kancheepuram
District, Bounded on the: North By : Plot Nos.1, 2 & 4, South By: Plots in
survey No.24/2, East By : 20 feet wide Road, West By : Plot in survey
No.24/1B, Measuring: East to West on the Northern side : 74 % fest +
towards South 21 % feet + towards East 59 % feet, East to West on the
Southern side : 129 feet, North to South on the Eastern side : 21 % feet,
North to South on the Western side: 38 feet. In all admeasuring 4090

ouring priciks &mmw ancepted 1 odia. The nd
Coacgondin QUi e ben st e o SEBL o, IRICAD A 21201 0 D3 012015
2 Thosboeloanexte o/ o a 5

ey Stock

5 sk
dations, 2015. tes/ e al Ste
v (e ot on ol rve o o
Puce Cherna S
oo 13082124 bAoA

B i Property Address
Name & Address Amount of Secured Assets

Rs. 1900794 /- | All partand parcel of the property situated at Tenkasi District,

Mrs.

E-AUCTION SALE NOTICE UNDER SARFAESI ACT 2002
Sale of Immovable Property

Under Rule 9(1) of Security Interest (Enforcement) Rules, 2002
Public E Auction Notice for sale of I ble Assets the DCB BANK under the of Financial
Assefs of Act, 2002 read with proviso to 8(6) of the Secury Inferest Rulles, 2002.
Notice is hereby given to the public in general and to the borrower, co-borrowers and the guarantors in particular, by the
Authorized Officer, that the below mentioned property is mortgaged to DCB BANK LTD. The Authorized Officer of the Bank has
taken the symbolic the provisions of an of Financial Assets and Enforcement

Sq.ft,, Within the Registration District of Chennai-South and the Sub- | | of Secyrity Interest Act, 2002.The property will be sold by E-auction as mentioned below for recovery of the below mentioned
f?g.'f"f“‘/‘f" I:"S";I:‘ of Pammal. This property lies Within the Municipal | | ge and further interest, charges and cost etc. as per the details set out in the table:

s of Anakaputhur.
o o Nl “The property will be sold “as is where is”,“as is what is” and *whatever there is” condition.

i z i St | Details ofthe Secured | Reserve Price | Time and Date | Earnest Date & Time of Type of
CanFin 1 px) No. | Debtas on 12.08.2024 of E Auction | Money Deposit Inspection Possession
Date : 13.08.2024 Authorised o | || 1 Rs.2271071 | Rs.1200000 |From11300n | Rs.1.20000 | 22n0Aug2024 | Physical
Place : Tambaram Panrindetdig 30th Aug 2024 11.00 am 10 4.00 pm

Repco Home Finance Limited
'CORPORATE OFFICE: Alexander Square, No. 2 (Old No. 34 & 35),

Name and Details of the Borrower : Mr. Asokan S and Mrs. A. Lavanya Agreement No: HHOMSAL00039528

(Rupees Nineteen | Surandai Sub Registration district, Veerakeralam Puthur Tk,
Lak seven Hundred | V:K.Puthur Village, SF No.108/17 comprised to the extent of
and ninety four | tem No. (House Plot) (extent 949.72 Sa.ft)
East:Sakthivel Durai House
0Only) as on 08-08-
i) 2 on South:Sankaran Pillai House plot

No.1/224(3) Muppidathi
amman Kovil street,
Veerakeralam puthur Tenkasi
- 627864

'20? un:jir n North:Sankaran Pillai House plot

Mr. Gurusam, reference of Loan 1 \yecttem No.2 Pathway

/ Account N

‘Shanmugapandiyan ccount No. Item No.2 (Pathway ) , East:Plot no.1 Sankaran Pillai House

No.1/224(3) Muppidathi SLPHTIRU0000362 | piot, South:Road , North: Sankaran Pillai House plot, West:

amman Kovil Dok mons outh Hor

treet, rights.

" Rs.1700000 /- Item No.3 (House Plot) ( Extent 951.75 Sq.Ft)

Tenkasi - 627864 (Rupees Evat Sam ) mithu House ot

Seventeen Lak | - North:Gowriammal House plot, Westitem No.2 Pathway

Item No.4 (Pathway )

East:Plotno. 1 Sankaran Pillai House plot

SOIl\h Road, North:Sankaran Pillai House plot
th Common Pathway

NPA DATE: 024 only) in respect fo

Date Of Demand Nof the loan account of
12-08-2024 sL

Details of the immovable property to be sold: Door No: 6/126, Perlyavadagapaty Post, Danishpet (Via), Omalur Taluk,
Salem-636001. Plot Area-1140.55aft, G.Floor -451sqft, 6. Floor W.tle- 468.94 saft.
2 Rs.37,02631  |Rs.17,50,000 |From 11.300n | Rs.1,75,000

30th Aug 2024

22nd Aug 2024
11.00 am to 4.00 pm

Agreement No: HHOMSAL00049821

Physical

Name and Details of the Borrower : Mr. Ayyandural M and Mrs.I Sathya

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their
guarantors (where ever applicable) to pay the outstanding dues as mentioned above along with future interest and
applicable charges within 60 days from the date of the publication of ths natice faling which furthersteps will b taken
after the expiry of 60 days of the date of thi the secured

assets of the borrowers and the mortgagors under Section 13(4) of Securitization and Re-construction of Financial
2

“As s wheres condition” and“As is whatis condition”
DATE AND ) A ON: 20.09

Last Date & Time for submitting E-Tenders : 19.09.2024, 4.00 p.m.

SNo.1: (Vyasarpadi Branch) Borrower: MrPramod Kumar Tiwari.T, S/o M. Tramkeshwar
T\wav\ and Co-Borrawel: Mrs.Poonam Tiwari, W/o.Mr.Plamod Kumav ﬁwan and Guarantor :

Sale of or . Undr Sacutsaton and A urity Interest
Detals of the immovable property to be sol: Plot No:6. Door No.3/156D1, Nadaya Gounder Vatam, Thalavaipaty,
Hhers 005. Plot Arca- 1316 Sqit, BUA (Sqft)- 581 Sqft Please note that under Section 13 (13) of the sald Act, no Borrower shall, transfer by way of sale, lease or otherwise
hes issued Notice under SARFAES| ACT and the Authorised Offcer has taken Possession o the i
d ssued a N bolon and 3 Rs. 66,21,604 Rs. 38,00,000 |From11.300n | Rs.3,80,000 22nd Aug 20024 Physical Place - Tenkasi
003 ¢ 30th Aug 2024 11.00 am to 4.00 pm Date: 14-08-2024

Name and Details of the Borrower : Mr. Babu M and Mrs. Saleema S Agreement No: DRBLSAL00409412
Detts ofthe inmorable raerty o be sot: TSN0.10, Do No 215, Kalrampaty Main o, Back id of Ofagim
Mark Mitai Company, Salem-636015. Land area ~ 1200 Saft, BUA GF - 1200 saf
Dteand e of sbislo of EVDanor bfre 208 ugust 2024 beor & pm wuh request letle of par icipation KYC, Pan
Card, Proof of END at emailid
The Intending

are required to ﬂepnsll EMD amount through emand DrafiPay order n the name of DCB

X |9171r uonuM
further interest, costs and expenses Possession Taken Date: 09.08.2023; Present Oulstammg
Amount:22,90,4581-as 0n 05.08.2024.
OF PROPERTY:

oz, New DoorNos, Chll Plsiar Kml I lans Rnyapenah Chennai - 600014, measuring 715

SqFL
of 715SgFt
Resuniey NoAT&55, Pt CANo 136241995\996 New Patia C.ANo 8622012, Bock No.1T,
shuated at Tr Mylapore Vilage, Trpicane-Wyiapore Tluk,

Bark LTD.
TERWS AND CONDITIONS OF THE E-AUCTION ARE AS UNDER:

1. E-Auction is being held on “as is where is * and “whatever there is Basis" and wil be conducted "On Line”. The auction will
be conducted through the Bank's approved service provider W/s Shriram Automall India Limited ( Contact No....... at their web
portal ttps://www.eauctions.samiLin E-auction tender document containing onling e-auction bid form, Desaaton, Gonerl
Terms and Conditions of online auction sale are available i https://www.eauctions.samil.in.

2.7To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the propertyes. However, the
intending bidders should make their own Independent inquires regaring the encumorance, tle o the propertyfies put on auction
and claims/ rghts /dues affectng th property, prir o submiting their id. The e- Auction advertisement does not consiiue and

North :R.S. No 476111, South :R S , West : Chellapillayar

w|II be ed commitment or any representation of the bank. The property is being sold with all the existing and
r know or unknown to the Bank. The authorized Officer/ Secured creditor shall not be responsible in

R.S.476/54 and 476/31 Total extent of 700 Sq.ft with 1/3rd Undeﬁd |Share of land with bul\d\ng has
allusualpathway rights, easementrghtsrelatng hereto

No.Z: (Vyasarpadi Branch) Borrover Mls.R Sathlya Varl, WIo Rejesh Kumar and Co-
Earows: M Raesh Kumar, Sofagaahnan ar Gratr: MK otnod Arvar
2022,

any way for any third pany claims:Tight/dues.

3. The EMD is refundable without any interest if the bid is nu( successful. The undersigned reserve the rights to accept or reject
any o all the offers or adjourned/ p assigning any reason thereo, If the offer is accepted, the purchaser
willhave o depost 25% (less EMD Amoun) of tre sle price immediately on the auction day and i te purchaser ais o deposit
the same, the amount deposited towards eamest money shall be forfeited and the property shall forifwith be sold again. The
balance amount of purchase pnca shal be payable on or before the 15th day of confirmation of sale and in default of payment

(Account Ne
costs and expenses; Possession Taon Dale 21 01.2023; Present Outslanding Amount.
%33,73,397]-a5 0n 05.08.2024.

DESCRIPTION OF PROPERTY: Al the piece and parce! of land and buiding
measuring 800 sq ft situated at Plot No 247, in Sri Ram Nagar, vide MDA Approved No 86/95 Lt-
22929195 dated 11.11,1995,comprised in Survey No.36/9 & 36168, stuated at Alamathi Vmage
PonneriTaluk, Thirwvallur

South : Plot No.246, West : Plot No.230, East : 30 feet Road. Measuring North Side : 50 feel, Soulh
Side 50 fest, East Side-: 16 feet, Wes! Side : 16 feet. Inall admeasuring o a total extent of 800 sq.f.
of land and bulding thereon situated with in the Regisiration Distict of North Chennal and Sub
Registration Districtof Redhills

Resete Pic S0
SNo3: (Vyasarpadi Branch) Borrower: NrNRajesh, S Verkatesan and Co-Borrower:
P

82,500/ CIETERTEN < 50,000

Mrs.R Nandhini, rthiban, Slo K.
Date: 05.11.2022; Amount caimed as per Demand Notice (Account No.1491821001957) being
226,139 a5 on 04.H.2022 ogethr with uther lres, coss and expenses; Possession

within the the d will b forfeited and property will be re-sold. Any other statutory
dues taxes/ stamp duty/ reglsmon T ranste foc have 0 be borne by the buyer separately.

4. The sale shall be subject to rules/ conditions prescribed under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002.
Date : 13-08-2024

Place : Salem

For DCB Bank Limited
Authorized Officer

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India |
(Liquid 2016)

ation Process) Regulations

Sd/- Authorised Officer
Shriram Housing Finance Ltd

E-AUCTION SALE NOTICE UNDER SARFAESI ACT 2002
$Sale of Immovable Property

B BANK
Under Rule 9(1) of Security Interest (Enforcement) Rules, 2002

Public E Auction Notice for sale of Immovable Assets Charged to the DCB BANK under the Securitisationand Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to 8(6) of the Security Interest (Enforcement)
Rules, 2002.

Notice is hereby given to the public in general and to the borrower, co-borrowers and the guarantors in particular, by the
Authorized Officer, that the below mentioned property is mortgaged to DCB BANK LTD. The Authorized Officer of the Bank has
taken the symbolic the provisions of an of Financial Assets and Enforcement
of Security Interest Act, 2002.The property will be sold by E-auction as mentioned below for recovery of the below mentioned
dues and further interest, charges and cost etc. as per the details set out in the table:—

The property will be Sold “as Is where is" “as is what is” and "whatever there is" condition.

St. | Details of the Secured | Reserve Price | Date and Time Earnest Date & Time of Type of
No. | Debt as on 12.08.2024 of E Auction | Money Deposit Inspection Possession
1 Rs. 39,56,886 Rs. 32,00,000 | From 11.30 on | Rs. 3,20,000 21st Aug 2024 Symbolic

30th Aug 2024 11,00 am to 4.00 pm

Name and Details of the Borrower : Mr. P Kumar, Mrs. Praba-
vathi K and Mr. Madhanraj K

Agreement No: DRHLCHE00475098

Details of the immovable property to be sold: No. 7 Flat No F2, First Floor, Padamalaya Apartment , Thiruvallur Street,
Sindhu Nagar, Sennerkuppam, Chennai-600056 Land Extent UDS-463 Sq.ft., BUA (Saft) SBUA-875 Sq.ft.,

2 Rs. 88,55,884 Rs. 81,00,000 ‘ From 11.30 on | Rs. 8,10,000 ‘ 21st Aug 2024 Physical

30th Aug 2024 11,00 am to 4.00 pm

Name and Details of the Borrower : Mr. Kumar R, M/s. PRKPG | Agreement No: DRBLCHE00446117 &
AND CO and Mrs. Lakshmi R DNPLMAL00491414

Details of the immovable propery to be sold: Old No.59A, New No.17A, West Mada Street Maduravoyal, Chennai-600095.
Land Extent UDS-46954.ft, BUA (Sqft) SBUA-875 Sqft

3| Rs.3638991 |Rs.2800000 | From11.300n
30th Aug 2024

21st Aug 2024
11,00 am to 4.00 pm

Physical

Rs. 2,80,000 ‘

Mams and Details of the Borrower : Mr. Arunchandrasekar C,
and Ms. MAX SIGN SHOP

Agreement No: DRBLCHE00436271

iearing Plot No:A, Deepachiamman Ko Streel, Pozhichaiur Chennei~600074, measuringanextent
014950 Sg., Comprised 1 Oic Survey No- 351 Part, then Survey No: 353 Part and Present Suney
No: 35/38, Pozhichalur Vilage, Alndur Taluk, Kancheepuram District, bounded on the: Boundaries:-

Taken Date: 10.07.2023; P 350237 Details of the immovable property to be sold: Flat No 46/4 Groind Floor, Rajalakshmi Apartment, O1d No.46, New No 13,
DESCRIPTION OF PIDPEl’l'V. All That Piece And Parcel of Land And Bmldmg FOR THE ATTENTION OF THE STAKEHOLDERS OF Kannamapet, T Nagar, Chennai-600017.UDS-189Sqft., BUA-GF-495 Saft., FF-425 Sft.
119780,
Measuring an extent 0.04 Cents (1744 Sq F\) Siualed AL Padianallr vmags Parmen Ta\:leﬂl M/ CETHAR CONSTRUCTIONS LIMITED 4 |Rs. 18619811 s 1,85,00,000 ;{f,.’,";,,‘ﬁgl . 18.50.000 ﬂﬁ‘osa'n’ﬁﬂ iﬁ,"pm Symboli
fayout Road , East by 2 , Viest No3s, Name and Details of the Borrower :Mr Munusamy Thankarasu | Agreement No: DRBLCHE00412656,
Rw‘wm"DsMNvﬂ"C"e""a ind SubRegisration Districtof R il Sl PARTICULARS DETAILS and Mrs. Sekihidevi Munusamy DRBLCHEQ0508990 & DRBLCHE00582724
ResERVE PRICERETNTATIITEND | No. Details of the immovable property to be sold: No : 25, 15t Street, hennal-600097. Land
SNo: (Vyasarpadi Branch] Borrower: WIS Ravi, SIoPSengen, Co-Borrowers: area - 1940 Stt, Buit Up Area- Ground Floor - 877 Sft,Total -877 St

1.MrR Dinesh, SoSRavi, 2Mrs.R Lakshmi, Wo.SRai and Guaranfor: MrVJoseph, 1. [ Name of corporate debtor CETHAR CONSTRUCTIONS LIMITED = -

- 5 Rs.55,66,043 | Rs.36.00,000 | From 11.300n | Rs. 360,000 21stAug 2024 | Symbolic
o 27.26.7350-ason 2. | Date of of corporate debtor | 08.05.2008 Aug 2024 11.00 am to 4.00 pm
xpnses: Posossin Toan Dt zo«zzozs. Present Outstanding Amount: ¥ :mznm/- - " - y : i "
5[ Aoty e i sorte Gt s | REGISTRWR OF CONFANES CRENNA || | ettt o s S o5 [t
nE;gRlP‘rlgN OF PROPERTY: ITEM-I: Al that piece and parcel of Vacant land incorporated / registered a

4. | Corporate Identity No. / Limited Liability [ U45203TN2008PLC067668

Identification No. of corporate debtor

East : Proper « Duraisamy, West , North: Piot No. B,

outh: Prop ,
Southern side 60, Norh-South on the Eastem side 83 and North-South on the Wester Side 77

ITEM-11:375Sq.flof Undivided sharein he land outof [TEM - | Above.
ject DACP 765

6A, LAWSONS ROAD, GVR COMPLEX,
3RD FLOOR, CANTONMENT,
TIRUCHIRAPPALLI, Tamil Nadu - 620 001

5. | Address of the registered office and
principal office (if any) of corporate debtor

Details of the immovable property to be sold: Flat No. S-1, Second Floor, Plot No. 13, Swarnam Apartment, Indira Nagar,
Inspector Jayaraj Street, Poonamallee,Chennai-600056. Land area (UDS) 480 sft.,Built up area 1064 sft.,

6 Rs. 60,71,376 Rs, 34.00,000 | From 11.300n | Rs. 3,40,000 21st Aug 2024 Physical
30tn Aug 2024 11.00 am to 4.00 pm

Name and Belalls of the Borrower : Mr.V Manikandan and Agreement No: DRHLCHE00536913

Mrs.M Priy:

nelalls of the Immovahle property to be sold: Flat No.52, 2nd Floor, Plot No. 61 & 62 Part, Ashiyana Homes, VGP Avenue

ing Common Spage) Covered Gar Park inthe Ground Floorinthe ITEIM - Above.

T 56,100 Tt 250005

S.No.5: (Vyasarpadi Branch) Borrower: Mr.S.Sesu Raj S o A Savanmulhu ‘and Co-Borrower:

Mrs.S Elizabeth Rani,
Nolice Dae: 05:11.2022; Amount claimed as per Demand Yo oot e 481870001477)
being ¥ 64,33,6611- as on 04.11.2022 together vith futher inerest, costs and expenses;
Possession Taken Dete: 10.07.2023; Present Outslanding Amount: € 66.21.387)- as on
05.08.2024.

Nagar, Vengaivesal Village, Chennai-600073. Land Area - UDS 400 St Super Buitt Up Area - 1020 Sqt.

DESCRIPTION OF PROPERTY: Al that

No.9/19, Valalar Street, Choolaimedu, Che 470,

square feet, comprised in TS. No.64/10, patta in CA ND 7229 96/1305 1995, Block No.1,

Division No. 75, Puliyur Vilage, Taluk, Chennai Disi

Corporalion of Chennai bounded by~ Boundaries:- North: Land Owned by Asthalakshmi &

Karuppasami, South: TS No 6411, East TSNO2 Mol TONoBH1 (20 FeetRoad Vallalar Street)
feet, feet, North

2470559, ft o vacantland,

sqft, with

flat No.F4, Second Floor, consists 1050 5.1, constructed portion area namely Anantha Viyam
along with electicty and water connections together with one covered car park ffom schedule A

Tamil Nadu - 600 088

Mail: msv@8200@gmail.com
01d No.56, New No. Ground Floor,
1st Lane, Dr.Ranga Road, Alwarpet,

10. | Address and e-mail to be used for
with the liquidator

property. Situated vitin
Kodambakkem

e T 8,40,000 CETERTEN < 50,000
DATE AND TIME OF E - AUCTION: 24.09.2024, 11.00 a.m - 12.00 Noon
(with unlimited auto extension of 5 minutes)
Last Date & Time for submitting E-Tenders : 23.09.2024, 4.00 p.m.
S.No.6: (Tambaram Branch) Borrower: Mrs.R.Hema, Wio.Mr.K Ramasamy, Co-Borrower:
Mr.K.Ramasamy, S/o.Mr.R Krishnamurthy and Guarantor: Mr.S.Partheeban,
Slo.Mr.L Samikannu; Demand Notice Date: 09.02.2024; Amount claimed as per Demand Notice
(hccouni N 19261811 a5 on0
costs and expenses; Possession Taken Date: 28.06.2024; Present Outstanding Amount:
20,65,401/-as 0n 29.07.2024.
DESCRIPTION OF PROPERTY: 733.5 5.t of undivided share out of 1467 sq.ft. of
land together with Flat in Second Fbm beavmg Flat No. S1, Mmth area of 1256 sq.f. (including

alsin G P B, Karpaga Nagar, comprised in
Suney No38I12, Patta No 947 Se\alyuv Vilage, Tambalam Taluk, Kaw:heewam Distict
154 Eastoy 4,

Viesoy ltNo 16 inguiint ey Registation DistictofSeliyur.

For E~Auction procedure, please contact Mis.C1 India Pvt.Ltd, W Prabakaran 7418261709
For inspecton of the propertes the intending bidders may contact the Branch Head, Repco Home

orSNos.Ato 5
2nd .No.6: Tambaram Branch, Contact Nos.044-22261610 & 94443 94320 on all working days.
between10am& 5pm.
Date: 06.08.2024  07.08.2024.

Authorised Officer, Repco Home Finance Limited

Chennai 600018
Mail: liquidatorccl@gmail.com

11. | Last date for 08.09.2024

of claims

6 g:tseomi%lgsptg)ecggnsolvency 08.08.2024 7 [he.ssonTs R5.2,75,00000 | From 11.30 on | Rs. 27,50,000 l 21stAug2024 | Symbolic
18th Sep 2024 11.00 am to 4.00 pm
7. | Liquidation commencement date of 09.08.2024 Name and Details of the Borrower : Mr. Anand A, IMrs. Nirmala | Agreement No: DRBLCHEQ0425582
corporate debtor A, M. Athithan N and Ws. SREE
- - Details of the ir 10 be sold: 0.No.76, N.No.4, Ayyavoo Street, Shenoy Nagar, Flat in First Floor and Second
8. | Name and registration number of the Mr. MATHUR SABHAPATHY Floor 2 Nos , Aminjikarai, Chennai-600030. UDS of Land — 762 Sft., Built Up Area- Doc Area, 1t & 2nd Floor — 4821 Sft.,
insol fonal acting as VISWANATHAN and REG. No. 8 | Rs.0745208 | Rs.4200.000 | From 11.300n | Rs.4,20000 |  21stAug202¢ | Symbolc
liquidator 1BBI/IPA-001/1P-P00674/2017-2018/11148 18th Sep 2024 11.002m 0 4.00 pm
9. | Address and e-mail of the liquidator, as | Plot no. 22, Valalar street, Nilamangai e ower s M Mrasnnan $anc | Agrement Wo: DRHAVRAC04845%5
registered with the Board Nagar, Adambakkam, Chennai,

Details of the immovable property to be sold: Plot No.7A, West Part Otravadai Street, Mulachathiram Perumal Koil Street,
Milk Colony, Chennai-600051.

Date and time of submission of EMD for S.No.1 to 6 on or before 29th Aug 2024 before 5 pm and for S.No.7 & 8 on or

before 17th Sep 2024 before 5 pm with request letier of participation KYC, Pan Card, Proof of EMD at email

id senthilkumark@dcbbank,com -9500047114,

The intending purchasers/bidders are required to deposit EMD amount through Demand Draft/Pay order in the name of DCB
ank LTD.

TERMS AND CONDITIONS OF THE E-AUCTION ARE AS UNDER:
1. E-Auction is being held on * as is where is * and whalever there is Basis™ and will be conducted “On Line". The auction will
be conducted Ws Shriam Limited ( Contact No....... attheir web

Notice is hereby given that the National Company Law Tribunal, Division Bench Il, Chennai
has ordered the commencement of liquidation of the M/s. CETHAR CONSTRUCTION
LIMITED on 09.08.2024.

The stakeholders of M/s. CETHAR CONSTRUCTION LIMITED are hereby called upon to
submit their claims with proof on or before 08.09.2024, to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means.

Submission of false or misleading proof of claims shall attract penalties.

Name and Signature of Liquidator : MATHUR SABHAPATHY VISWANATHAN

Date and Place : 14 August, 2024, Chennai

p
portal amil.in E-auction tender document containing online e-auction bid form, Declaration, General

Terms and Conditions of online auction sale are available in hittps://www.eauctions.samilin,

2. To the best of knowdedge and information of the Authorised Officer, there is no encumbrance on the propertysies. However, the

intending bidders should make their own independent inquiries regarding the encumbrance, tile of the property/ies put on auction

and claims/ rights / duesy affecting the property, prior bid. The e- does not constitu

will be deemed to constitute any commitment or any representation of the bank. The property is being sold with all the existing and

future encumbrances whether know or unknown to the Bank. The authorized Officer/ Secured creditor shall not be responsible in

any way for any third party claimsright/dues.

3.The EMD is refundable without any interest if the bid is not successful. The undersigned reserve the rights to accept or reject

any or all the offers or adjourned / postpone the sale without assigning any reason thereof. If the offer is accepted, the purchaser

will have to deposit 25% (less EMD Amount) of the sale price immediately on the auction day and if the purchaser fails to deposit

the same, the amount deposited towards eamest money shall be forfeited and the property shall forthwith be sold again. The

balance amount of purchase price shall be payable on or before the 15th day of confirmalion of sale and in defaul of payment

within the the deposit ‘money will b forfeited and property will be re-sold. Any other statutory

dues/ taxes/ stamp duty/ registration fee: transfer fee have to be borne by the buyer separately.

4. The sale shall be subject to rules/ conditions prescribed under the Securitisation and Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002.

Date : 13-08-2024

Place : Chennai

For DCB Bank Limited
Authorized Officer




